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Mr,P.8 ,Asepa, Counsel fo,f the petitioner,

Mr.K.P.Mishra, Coursel for the respordents, |

‘Heaid the learned counsel for the -

-, - 1 ‘ parties Respendents will prepare a comparitive
tatement of good and adverse entries of all
.the parties 1ncluding the applicant and present

it before the- court: and also give a. cepy to.

Lo the_appllcants. ' '. ‘ AJL/¢d

o S 2,  However, where the reports are consistent

or the repor ts \are better ’than the previeus

; . lyeir these may net be considered as an adverse
iC 4. and it is. not necessary to cemmxnicate such

| ' entries, If there isa fall in the standard of’
.geéfpgpénce'as-axiiRXu& reflected in subseqﬁeﬁt
entries frem excelleﬁtite ﬁery geed or from
very'geed to‘geOd, theﬁ;it'may pe considered
as 4 fall of stardard, needing communication.
So, both the matters may be eonsidered while

. preparlng the comparative statement Respondents

will alsomention the fact whether the reportiﬁg

4

foicer apd the reviewing\éuthority had dis-
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6. . M.A,stands disposed of “dccord ing:

-2~ o

agreed with each other.

3. - Resporndents will alsgﬁention the -

‘fact th3t whether there isS an omission on the

part of the reviewing officer to Xuwsxg review

the ACR apd if so, whether such ACR has been

takénﬂinto cons ideration.
4, ' As fdr as the '‘adverse entry of .

1992-93 is concerfned the féspondents J) efaﬁ¢.

bewn communicatédg Ifgmay beicJarified;that

' Whether that repbrt Wasztéken into considerdtion

by the committee'for consideratlon of

.

promotlon of the applicant.

-5, All relevant records should be kept

ready for the perusal of the courtj/a,
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